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Heard counsel for the parties,

The application is admitted, Call for
the recerds.
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THE CENTRAL ADMINISTRATIVE TRIBUNAL::GUWAHAT] BENCH

GUWAHATI

(Application under Section 18 of the Central
Administrative Tribunais Act, 1985)

g.A, No. M? of 20881

BETWEEN

Sri Pravin L. Agarwal,
Divisional Forest Officer,
Sadar Division, Jagaharimura,
Agartala, West Tripura.

oo Applicant

AND

The Union of India, represented by

the Secretary to the Government of

India. Ministry of Environment &
Forest, Paryavaran Bhavan, CGO
Complex, New Delhi.

The Secretary to the Government of
India. Ministry of Envircnment &
Forest, Paryavaran Bhavan, CGo
Complex, New Delhi.

The State of Tripura, represented by
the Chief Secretary  to the
Government of Tripura, Agartala.

The State of Manipur, represented by
the’ Chief Secretary to the
Government of Manipur, Imphal.

The Union Public Service Commission,
represented by the Secretary,
Dholpur House, Shahjahan Road, New
Delhi. )

Shri PFrasenjit Biswas, Divisional
Forest Qfficer, Planning Division,
Sepahijala, P.O. Bishalgarh,
Tripura.

Shri Debasis Chakraborty, DCF, Wild
Life, .office of the PCCF, Nehru

Complex, Gorkha Basti, Agartala.

Respondents
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DETAILS OF APPLICATION

1. PARTICULARS aF THE ORDER AGAINST WHICH THE
APPLICATION 18 MADE

The presént application is directed against an-

order No. 17813/12/897-1F5~11 dated 2.9,98 isswed.by the
Government of India, Ministry of Environment and
Forests under the signature of the Under Secretary to
the Government of India assigning the 'Qears of
allotment of the Respondents No. 6 and 7 placing +themn
above the Applicant. The 0.A. is also directed against
the deemed rejection of the representation submitted by
the Applicant making a grievance against the said order

dated 2Z.89.88,

2. JURISDICTION OF THE TRIBUNAL :

The apﬁlicant.declares that the subject matier of
the instant case is within the jurisdictian of the

Hon'ble Tribunal.

3. LIMITATION -:

The applicant further declares that the instant
application has been filed within the period of
limitation prescribed under Section 21 ' of the

Administrative Tribunal Act, 1985.

§

—— -



4, FACTS OF THE CASE

4.1 That the Applicant is a citizen of India and as
such he is entitled to all the rights, priviieges and
protections guaranteed to a citizen by the Comstitution

of India.

4,2 fhat the Petitioner belongs to 1894 batech of
direct recruit I[IF5. He has been allocated to the
Manipur Tripura Jeoint Cadre and posted at Tripura Wing
of = the said Joint Cadre. He is presently working as
DF0, Sadar at Agartala. It will be pertinent +te
mentioh here that one Shri Anurag Vajpayee, a batchmate
of the Applicant is also ai!obated the said JointvCadre
of Manipur Tripura and is posted in the Manipur Wing

of the joint cadre.

4.3 That on 11.9.97 said Shri Anurag Vajpayee on
being appointed to the senior time scale post of DCF
(Rubber) which 1is a cadre post, joined a% such., Un
298.9.97, the‘ Government of Tripura in the Farest
Department issued a notification posting the 'Applicant
as DFO, Manu on transfer which is an 1FS cadré post in
the senior time scale afvpay; On 4.14.87, by vyet
another notification issued by the Government of
Tripura in the Appointment and Services Department, one
Shri Ratneswar Das, a Forest Officer was granped earned
leave stating that the charge will remain with the
Applicant. The Applicant joined as DF0, Sadar vide

said Shri Ratneswar Das which is also a senior scale
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cadre post. Thereafter, the Applicant joined as DFO,

Manu on 19.11,97.

The Applicant craves leave of the Hon'ble Tribunal
to produce the copy of the aforesaid notification if

and when required.

4.4 That on '8.1@.37} the Respondent No. 6 Shri
Prasenjit DBiswas appointed to IFS on promotion. On
8.12.97, the Respondent No. 7 was also appointed to EfS‘
on promotion. It will be pertinent tc mention here
that as per the provisions of‘the ;eﬁevant rules and
regulations holding the field, a State Forest Service
Officer on being promoted to IFS5, is appeinted to the
senior scale post and his year of aglotment and
seniority is fixed in referénce to a direﬁtvrecruit IF5
officer who officiated continuously in a senior past
from a date earlier tﬁan the date of commencement of
such bfficiation by the promotee officer. in the
instant c%se, both Shri Vajpayee and ‘the Applicant
ﬁfficiated in a senior scale post prior to the
appointment of the Respondents No. 6 and 7 té the ‘iFS
and thus the year of allotment and seniority of the
said Respendents is reqqired to be fixed in reference
to the Applicant and said Shri Vajpayee and they will

be junior to the Applicant and said Shri Vajpayee.

4,5 That the Applicant remained posted at Manu till
27.12.92 wherefrom he was transferred to the present
place of posting. On the other hand, said 5hri Vajpayee

remained posted as DCF (Rubber)/DF0O tiil abeout October



200% and thereafter he was transferred to the office of

’

the PCCF, Imphal to another cadre post.

4.6 That both Shri Vaipayee and the Applicant got
promotion to senior scale with effect from 1.1.98.
After the transfer of the Applicant as DFJ, Sadar after
December 1988 to the present place of posting, the
Applicant came across the civil list of [IF5 officers
and could come <t5 ¥now about the assignment of
seniority and year of allotment of the Respondents No.
6 and 7 above him and said Shri Vajpayee. It will ©be
pertinent to mention here that Manu is a very interior
p!acs and the Applicant did not have any occasion to-
receive the copy of the impugned notificétion dated
2.8.98 and/or the civii list copy.of which were never

endorsed and/or furnished to the Applicant.

4.7 That to the utter surprisehof the Applicant, it
was found on perusal of the civil list that the
Respondents No. & and 7, the two promotee officers have
been given senio;ity and yvear of allotment above ’the
Applicant and said Shri Vajpayee. The Applicant being.
the direct recruit of 1994, as per the provisions of
the ques of seniority, his year of al!otmeﬁt is 18994,
Since the Applicant and said 5hri Vajpayee were
officiating in senior scale posts at the time of
promotion of the Respondents No. 6a nd 7 ?o the 1IF3,
their year of allotment is required te be fiked‘ in

reference to the Applicant and said Shri Vajpayee and



their year of allotment will te 1994 below the

Applicant and said Shri Vajpayee.

4.8 That the Applicant having come to know about the
fixation of year of allotment of the Respondents No. 6
and 7 as 1993 above the Applicant on perusal of the
civil list only in the early part of 208¢ made further
enquiries and could come to know that the Gavernment of
India by their telegram dated 22.5.98 to  the GState
Government had asked for the name aof the juniormoest
direct recruit officers officiating in senior scale
post .mn 8.1¢.97 and 8.12.97. Admittedly on these two
Qatés, the Applicant and said Shri Vajpayee were
officiating in senior ~ scale . posts, haowever,
ancrtunate}y, the State Government concerned did not
furnish the correct infermation regarding the
officiatinon of the Applicant and séid Shri Vajpayee in
the senior scale cadre post, but for which the year of
allotment of the Respondents No. 6 and 7 would have
been fixed' as 1994 fixing their seniorit& baelow the

Applicant and said Shri Vajpayee.

4,9 That to the bhest of knowledge of the Applicant,
the State Government concerned had named one Shri  A.M.
Kanphade and 5.5, Chabra of 1992 and 1993 batch
respectively stéting them to he: officiatiﬁg in the
senior scale post at the time of promotian of the
Respondents No. 6 and 7 to the IFS. This being the
position, their yéar cf allotment has been fixed in

reference to said Shri Kanphade and Shri Chabra and has



been assigned 1993 as their year of alloiment adversely
affecting the seniority of the Applicant. It wvas only
during the early part of 2060, the Applicant cculd come
to know about the impugned notification dated 2.9.98
by which the year of allotment of the Respondents No. 6
and 7 has been fixed as 1993, By the said notification
dated 2.9.98 the year of allotment of the Respondents
Nc; 6 and 7 has been fixed as. per the provision of the
relevan£ rules i.e. the IF5 (Regulation of Seniority}'
Rules, 1968 assigning them the year of alictment as
1893 below Shri §.S5. Chabra so far as the Respondent
No. 6 is concerned and below Shri Prasenjit Biswas so
far as the Respondent No., 7 ié concerned. It was on
that basis, iﬁ the impugned civil list, the Reépandents
No. 6 and 7 were‘shown above the Applicant with their

year of allotment as 1993,

Copies of the telegram dated 22.5.98 and the
impugned order dated 2.9.98 and the extract of

the civil list are annexed as ANNEXURES-1, 2 and

S respectively.

?4.1b That the Applicants having come to know» ¥abouk
~the said impugned order and the civil list piacing the
ZRespondents No. € and 7 above the Applicant and
;assigning ﬁhem the year of allotment as 1993, made
irepresentation on 2.4.2096 followed by further

trepresentations dated 3.8.2007 and 15.1.2001.



Copies of the representations dated 2.4.2000,

3.8.2000 and 15.1.200! are annexed as ANNEXURES-

4, 5 and 6 respectively.

4.11 That the Applicant states that the said

representations of the Applicant are vet to be attended

to and the Applicant is still in dark about the fate of
~his grievance relating to fixation of seniority and
year of allotment of the Respdndentg No. 6 and 7 above
him. The fixation of year of allotment of the
Respondents No. 6 and 7 as 1993 is the result ‘Of
incorrect informétion furnished by the State fGovernment
concerned, but for which the year of alloﬁmeht of the
said Reépondents would have been fixeé as 1924 bhelow

the Applicant and said Shri Vajpavee.

i

4,12 _That the Applicant having been allowed to
officiate in an IFS senior scale cadre post by
nuﬁificatian dated 29.9.97 and his batchmafe Shri
Vajpayee having been allowed to do so, with effect from
11.9.97 and they having continuously held the senjior
scale posts till their promotion to the senior scale
with effect from 1.1.98, naturally, as per the
provisions of Rule 3 of the IFS {Regulation of
Seniority) Rules, 1968, the year of allotment of the
Respondents No. 6 andi7 who were promoted to IFS with
effect froem 8.16.97 and 8.12.97 are - required te be
fixed in reference to the Applicant and said Shri
Vajpayee. Had this been done, their year af allotment

would have been 1994 fixing their seniority helow the
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Applicant and said Shri Vajpayée as per the  provisions
of the said Rules. Unfortunately, the State Government
concerned did not furniéh the Central Government with
the correct information and to the guery of the Central
Government as to who were the juniormost direct recruit
officers officiating in senior scale posts of IFS as on
6.16.97 and 8.,12.97, the State Government concerned
instead ef referring the Appiicant and said Shri
Vajpayee as the juhiormost officers officiating in
senior scale posts, preferred one Shri Kanphade and
Shri B5.8. Chabré of 1982 and 1993 batch to bhe the
officers officiating in the senior scale posts. Because
of this w}ong information, the impugned notification
and the consequent <c¢civil 1list has been . prepared
assigning the year of allotment to the Respondents No.
6§ and 7 as 1993 instead of 1984 placing them helow the

Applicant and said Shri Vajpayeea

4.13 That the Applicant states that having not received
any response to the representations submitted by the
Aép}icant, he had visited the office of the Government
of India in the Forest Department and upon his enquiry,
he has been-intimated that since no information has
been furnished by the Government of Tripura, they are
handicapped from issuing necessary orders. When
contacted, the concerned officials of thé Tripura
Government haé intimated the Applicant that they are in
touch with the Manipur Govgrnment in the maﬁter and
needful would be done on receipt of information f{from

the Government of Manipur. Such infarmation both by the
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Central Government and the State Government has been
furnished to  the Applicant after Annexure-6
representation dated 15.1,2081 and the Applicant was
all along with the legitimate expectation that needful
would be done in the matter and his grievance would ‘be
redressed. However, since nothing has been done in the
matter till this very date, the Applicant is now left
with no other option than‘to come under the protective

hands of this Hon'bie Tribunal.

4.14 That the Applicant statss that theAfact that he
was posted as Divisional Forest officer, Manu by
notification dated 29.9.97 and Shrib Vajpayee Was
allowed to officiate in a senior scale post of DCF
{Rubber) and that both the pests are born in  the [FS
cadre in the senior scale of pay are not disputed.
However, the Applicant craves leave of +this Hon'ble

Tribunal te produce the copy of the necessary

notification if and when required,

4.15 That the Applicant states that theré beiﬁg a set
of - rules laying down the criteria of fizxation of
seniority and year of alletment, the éfficia}
Respondents cannot override the prévisicns of the said
rules and assign a year of ailéfment to the Responpdents
Nao. 6 and 7 which is not legally permissibie.
Admittedly, their year of allotment should have been
fixed as 1954 assigning them their seniority below the
Applicant and said Shri Vajpayee as per the provisions

of the said Rules. However, Lkecause of the wrong

information furnished by the State Government concerned
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to the Government of India,bihe impugned erder has come
into being and consequent civil list has been prepared
adversely affecting the service career of the Applicant
which is _required to be remedied by thfs Hon'ble

Tribunal,

4.;6 That the Applicant states that all his
represéntatiuns have fallen into the deaf ears of the
official Respondents and except tﬁe assuranceé given to
the Applicant by the said Respondents, nothing concrete
has been done in the matter and in the process, the
Applicant cmntinués to suffér and his service career is
affected,. BeforeA issuing the impugned notification
dated 2.9,98, the Applicant was not heard. He was a
necessary party to the notification dated,  2.9.98
inasmuch as any fixation of year of allotment in
respect of thé Respondents No. 6 and 7 above the
Applicant has a far reaching effect on the service
career of the Appiicant. This being the pasitfon, the
impugned order is not sustainable and liable to”be set

aside,.

4,17 That the Applicant states that going by the

- sequence of e§ents, all his representation are deemed
- to be rejected and now the Applicant is left with no

.alternative than to approach this Hon'ble Tribunal by

filing the instant 0.A.

=

1



5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS

5.1 For that the impugned order is per se illegal and

liakie to be set aside and quashed,

5.2 For that the State Government concerned ﬁaving not
furnished the correct information regarding officiation
of the Applicant in the senior scale post and the year
of éllotment.af the Respondents No. 6 and 7 having been
fixed 1in reference to the officers who were projected
to be the officers officiating in the senior scale
posts as on the date of promotion of the said
Respondents to the IFS, their such year of allotment
fixed vide the impugned notification dated 2.9.98 is

liable to be set aside and guashed and their year of

allotment is required to be fixed as 1994 placing thenm

below the Applicant and said Shri Vajpayee,

5.3 For that pursuant te the Annexure 1 telegram dated
22.5.,98, the Stata Gavernment ought to have furnished
the information regérding officiation of the Applicant
and said Shri Vajpayee in the senior scale Eost and
consequently, the jyéar of allotment of the said
Respondents No. 6 and 7 would have been fixed as 1994
placing them below the Applicant and said Shri

Vajpayee.

5.4 For that the year of allotment of the Respondents_

No. & andv7 could not have been fixed as 1993 placing

them above the Applicant and said Shri Vajipayee
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inasmuch as their year of allotment could not have been
fixed in reference to the direct recruit officers Shri
A.M. Kanphade and Shri S§.S. Chabra of 1992 and 1993
batch respectively inasmuch as on the date 6f promotion
of the Respondents No. 6 and 7 to the IFS, it was the
Applicant and said Shrilyajpayee who were officiating
in the senior scale posts and as such, the seniority
and yea? of allotment of the said Respondents ought to

have been fixed in reference to the Applicant and said

Shri Vajpayee.

5.5 For that the impugned notification having been
issued behind the back of the Applicant in viclation of
the principles of natural justice, same is liable to be

set aside and quashed. 5.6 For that the impugned

notification dated 2.9.98 and the-consequent civil list

having been issued in clear violation of the provisions.
of the seniority rules holding the field, sam2 ars not

sustainable and liable to be set aside and quashed.

5.7 For that the representations of the‘ Applicant
having not been entertained inspite of the assurances
given by the official Respondents same are deemed to be
rejected and the Applicant is not left with any

alternative than to approach this Hon'ble Tribunal.

5.8 For that the posts in the senior scale being held
by the Applicant and Shri Vajpayee are adﬁittedly 1F5
cadre posts and since they held the said posts
cantinuously lwith effect from 7.16.97 and 11.9.87,

under no circumstances, the seniority of the



6. DETAILS OF REMEDIES EXHAUSTED :

Respondents No. 6 and 7 could have been fixed above the

Applicant.

5.9 For that in any view of the mater, the impugned
orders are not sustainable and liable to be set aside

and quashed,

4

The applicant declares that he has no opther
alternative and efficacious remedy except by way of
filing this application. He is seeking urgent and

{

immediate relief.

7. MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE _ANY
OTHER COURT :

The applicant further declares that naga other
application, writ petition or suit in respect of the

subject matter of the instant appiication; is filed

d

before any other Court, Autherity or any other Bench of

the Hon'ble Tribunal nor any such applicafion,”-writ

petition or suit is pending before any of them.

8. RELIEFS SOUGHT FGR :

-~ Under the facts and circumstances statéd above,
the applicant prays that this application be ;admitted,
records be called for and not%ce be "~ issued to the
respondents to show cause as to why the reliefs sought
for in this application should not be granted.and - upon
hearing the parties and on perusal of the records, be
pleased to grant the following reliefs |
3.1 To set aside and guash the impugned order at

Annexure-2 dated 2.9.98 assigning the ' yeays$ of



allotment to the Respondents No. 6 and 7 as 1993
and placing them abave @he Applicant.

8.2 To set aside and quash the Annexure-3 Civil List
s0 far as the same shows the Respondents No., 6
and 7 to be the allottees of 1993 and places
them above the Applicant.

8.3 To direct the official Respondents to assign the
vear of allotment to the Respondents Na, é and 7
25 1994 below the App{icant.

8.4 Cost of the application.

E.5 Any other relief/reliefs to which the applicant
is entitled to and as may be deemed fit and

proper by the Hon'ble Tribunal.

9. INTERIM ORDER PRAYED FOR :

The Applicant does not pray for any interim relief

- at this stage. However, he reserves his right to pray
~for interim relief if and when occasion arises during

" the pendency of the 0.A.

1@0 LR B B

The application is filed through Advocate.

11. PARTICULARS OF THE 1.P.Q.

i) i.P.0. No, : 667\ %gggql‘\
ii) Date : Qf)\qtlﬁﬁl

iii) Payable at : Guwahati.

12, LIST OF ENCLOSURES
As stated in the Index.

Verification........

4
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. GOVERNMENT OF MANIPUR
IMPLIALL, '

F.NO. ~i7013/12/97m1FS.II (.)

FROM 7, SﬂNEHWﬁL, UMDER BECRETARY
C-)  YEAR or ALLOTMENT oF 5o

SABHRT PRASANI T BISwas anp OERASIGHM
CHQKRAGORTY. STATE FOREsT SERYICE OFFFICERS oF TRIPURA SEQMENT
PROMOTED  tg INDIAN FOREGT SERvVICE ON 8114 OCTOBER AND. BT
DECEMBER. 19%7 135 70 BE DETERMINED (.) NINDLY FURNIGH @y RETURN
TELEGRQM/SPEED PO3T NamMe OF JumMrar MOST DIR
OFFICIHTING

ECT  RECRUIT OFFICER
AN FORST SERVICE A3  ON
1727 (.) REaarDs

IN BENIOR SCALE posT O INDI
8T ocToBeR AND 8Ty DECEMBER,

PARYAYARAN
N.T.T.

C/@ S NN P
. (R. SANE WAL )
’X}/DMOER SCCRETARY TO Ti GQOVERNMENT oF INDIA
(, Mirn STRyY sl !'_'N'VIH‘ONNEI‘H' & FORESTG
CGU COMPLEX,'LOOI RoaaQ,
MEW CELMT 110 ooz

" . ey

NO. l7013m_2/?7wIFS"I1 O MHEW DELIL, T Z22MD MAY, Lyes

cory gy FOST 1IN CONF[RMﬁTIDN"
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e
Y@% J
N e
. 1@9
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N : : SPEED 1OST .
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. RV R N S N N T R E T )
, GOVERNMENT OF INDIA : 1
MAaNTSTRY OF ENYLRONMENT & FORESTS
LEAVOG.0 10 SECTTON)
iy FARYAVARAN BHAVAN, CGO COMFLEX,
' LODL ROAD, NEW DELHI- 110'003.
SEFTEMBER, 2, 1998
:
N 4 !
. !
ORBER |
!

) The  sear ol allotment and seniority of the followillg.
two  State Furest Service Officers Lorne on the . Manipuv-Tripura
Joint Cadre of the Tndian Forest Serviece of Manipur and Tripura,
promoted lrom the State Forest Seprvice of Teipura to the Indian
Forest Service with effeact from  Jdates mentioned against each,
s requiraed Lo be determined in terms of Lthe provisions of Rulae
Jt2)(ay, 2 e Al G0y o0 Lhe  Tadian Forest Gervice
;.v.-.u:A-- -"f ' e ! ' ' tarn t- : '
S e e e e

A N " 1 !
S, cawaime of Cflicuet Date of ui
Appointment !n
"“_"_"_--_-""""-"'_‘"‘“"‘““‘“““""'"“""‘"‘"""'“““""‘""""‘—_““"""—"-"""‘I"‘.
|
1. Shirt Prasanjit Diswvas 03.10.,1997 L

2, Gihri bDebasish Chakraborty C3.12.1997 |
. .'-'
TN Neither of the Lwo officers officiated In Senior posgy
for thg purpose of Rule 2(g) rvead with Rule Jz2)(e) of - thd
I.F.5. "{Regulation of Senioriiy] Rules, 1068, priocr toe the datal

of thelr prometiong Lo Indian Forest Serviae in accordance |

the provisions of Ll 1.5, (Cadiee) Rujes, 19066,
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- ¥ |
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: wweas | f
L—l ' : ' . * :j‘ )
) Acuoedine ) Lhe voar of allatment of e, abova !
mentionad Lo Gl ivers Al Lhaip slacomant  a determined }n.
accordancn WL b prevtialonu zr Lhea Limdsan Forasl UJerviéae
{Regulation of Senlurity) Rules, (D68, as under: ~
5l. TeNanme Ve o Phacement
,\'O. A :_\:: TS TRH '

— i —otom——

~ ey H
Qs ot
1. Gh. P\‘fu;')nji;. i
2.5
Lo Notle The

been
abpointed Lo Lhe Indian Forest Service on tha Lasgis: of
Lhe 1.1y, Examination 19790 At onwnrds has Nl yel
‘_ Lo “i.’\‘?‘.‘. '
L T T PO e e e
‘ 1
t /
{ R. Sanehwal )
Under SGecretary Te (he Govt. of India.
Copy for Listribution te: ’
. 4
1. The: Chierf Secietary, Government of Hanipur, Imphal.
2. T he Chier Secretary, Government of Tripura, Agartala. )
J. The secrelary Forest Depariment, Gowve. ol Manipur, Imphal -
4. The Secretary, Forest Depactment, Govt. of Tripura, Agartala,
3. The Principal Chief Consarvateor of Forests, Forest Depart,
Government of Hanipur, Imphal,
u. The Principnl Chiefl

dsgresa seniviriLy of

Government of

T . The Accountant Geneval, danipur, Imphal,
8. The Accountant General, Tripura,Agartala. .
3. The Secretary, Lnion Public Service Commission, New Delhj.
10. Guard File/Civil List
* 1
. ) . :‘ , N
. kd
rs . ﬁ Y«
. L a i \‘
= ‘
- - v i

Joavas Selow Sh.5.5.

!
Uelow Gh. Prasnjit niswns.-!

Lhe officers whe have

{ Conservator of Forests, Forest Deptt.
Tripura, ’

I‘\g«‘l r tc\ld .
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* 5 ) ’
‘( From, ' %’ b
O Pravin L. Agraival IFS ‘ l
" Divisiona! Forest: Officer Y
Sadar Forest Livision R ) 4} 2030 ‘ |
Jagaharimura, Colleye road [
AGARTALA 79:1604 - 1
Y
TO, ) f
The Secretary, ) ; -
Ministry of Environment & Forests ';i
) Government Of India, ,’ oA
Paryavaran 3hawan, CGO Complex, ' '
Lodhi Road, gl
New Delhi. o
(THROUGH PROPER CHANNEL) ' | o A
. ! ‘: o4
2UB: Assianment of year of allotment of Indian Fopest Service officers o !
appolnted throuagh promotion of Sr/ Prasanjit Biswas and Sri Debasish T i 4
lorty. ' A
Ref No.- Ordar No.17013/12/97-1FS-11 dated September 2,1998 of IR |
Ministry of Eavironment & Forest Government of India. el E
. [ (¥
S'r, ] T
Please: refer urder of above reference of Ministry f Envirenmiant and Forest Aoy
\ Government of India, where i year of allctment of feliewing officers is decided as E.‘il g
1993, C. ! i’
e - .- e . s . 3 B ' A.it " ':q' I
+ QFF{CER NAME YEAR OF DATEOE SRD I
1 GQRDE ALLOTIMENY ARPOINTMENT S o
| MT/087 . MR.PRASANIIT BISMAS 1993 81011997 -y e
"Mrjose” T MR, DEBASISHH 1993 8/12/1997 TR
oo ... CHAKRABORTY AR
Iin thic regard [ nave followinig) points .bs'mq Lo vour kit notice S B
L. Assignrient of vear of allotment of afficar appanted by pramcting e dealt SRRt B 4
: » KRR | r
- weth rule 3(2) (¢) of 1FS Regulation cf sertolity rules 1963, which reads as’ , "F P
P . A
Where ai o icer 1s appemniod o the ser VICC OV vt cinn ui accondancy werh ule’ S of the R
TeCIUNIN O, il 35 CEPROLL e By promotion) BOBCOS G ET N 9t e oy et amony 1 "t
W @i ecruted to the senvice m ACCCHANCe Witle vl T appomanens by competitive . '
examiation, ar if no such efficer 15 availabie the ;2ar of allorment of the wnmr most among T
the officers 1 scruited to the service in accordence with ks 4711 of these rules, \who AMficiated " P c )

}
g
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senior post fiom a date earhes than the
ofliciation vy the former,

continuously - 4 date of commencement of such

Explanationt; m'respect of an officer appomnted (o thy s
with sub-rule (1) of rule & of the recrutment 1ules, penod of his contmuous officration in a
senior post shall, for the Puipose of determmation of
inclusion of his name n the select list, or from the a
senior post, which ever 1s fater.

e by promotivn i accondance

te of his officiating 3 pamnment to such

2, 'Thué,ofﬂclation in a senior post is essential to attra

ct, the explanation to
rule 3(2) (c)

of seniority rules. In these respect honourable Supreme court
in RRS Chaulan‘s case observed and reads:
“this means that the

two requirements, namely diciating 3
and in¢:

ppomanent (o the sepor post
usion m the select hst must be tulfilley”

In the present case, we observed that both officers name have been -

included in select list in June 1997, but they were not offi

ciating any senior
post tili

their appointment in the service and even aftar forvsufficient‘period
of time,

These officers are not satisfying the conditions f

or officiation of senior post
for the purpos

e of determining seniority. Hence, their seniority is to be
detided on the basis

date of appointment in the service as shown below:
- HO8T S Brasa

: Prasanjit iswas (7S]~ g/i57i557 ™
[ M1/088 ™ T s pe bagish Chakraborty (IFS)” ~ ' 8/12/1957 1

5. Assignment of year allotment of these officers is to be done on the basis of

above datcs and will be the allotment year of 'the junior most direct recruit

office'r§, who was/ were holding.senior post as on this date

6. H'ble Central Administrative Tribunal also admit in the Shrj R.L.Srivastava’s

case that for the purpose rule 3(2) (c) of seniority rules,
officiaticn in 3 senor Post and not senior scate (page-12)"

7..Thus, while determining the junior most

“what 15 crucis) i

direct recruit officers,

st, the “senjor post’ as defined in the Rule
seniority rules is to be observed and not senior scale,

who was

officiating on senior po (2) (g) of

senionty counts only fiom the date of

.t
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-
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8'. As per Gol notification naq. 16016/8/94-A1S (11)-A dated 4/07/°1995, the

cadre strength of IFS officers for MT cadre has been amended. Following

Pposts are senior posts as per the said amendment (Annexure II)
i) Deputy Conservator of Forests (Rubber), Mwnipur,
i) Deputy ‘Conservator of Forests (Territorial), Sadar, Agartala,
-Tnpura
i) 'Deputy Conservator of Forests (‘R«rutona!) Manu Tripura,
9. As on date of appointment of officers to the service b

|
Y promotion (i.e. on

08/10,1997 & 8/12/1997 following officers were officiating the sénior posti

" with erlect from date shown agalnst their names.

T/ MT/078 | Shri Anurag Bajpal (IFS)-( ‘) OCF (Rubber), Since .

! A * Manipur . 11/09/1997, till

bomsm e e . date
~TMT/077 " Shri Pravin Agrawal (IFS)-(94)  OFO (sadar), *  Since

i Tripura . 7/10/1997 til,
| s yiyeey
.+ MT/077  Shri Pravin Agrawal (IFS)-(94) OFO (Manu), * Since".
- - Tripura . 19/11/1997 tili

' ¢7/12/1999

10.Thus in my opinion these officers are the junior most officers among the

direct recruit, who were officiating on senior posts.  Thus assignment of

year of aliotment of officers appointed by promotion should be the same as -

of above direct recruit officers i.e. 1994 and not 1993 as shown in civil list.

11, This unjust assignment of year of allotment ~might be due to wrong

information submitted by Government  of Tripura and Government of

Manipur with reqard to junior most direct recruit officer officiating in senior

scale post of Indian Forest Service as on October 8,1997 and on December
§,1997.
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o 12, This urjust assignment of year of allotment pl

jeopardise my career prospects in the service,

-4~

.

+ Thus, 1 request you to re-examine the details as noted in this letter
and an order No, 17013/12/97-Iﬁ$~11’ dated September 2,1998

(copy ‘enclosed) assigning vear of allotment to

said officers as 1993

should be cancelled andthey should be allotted 1994 as the year of

allotment.

I shall remain grateful for an eatly

M

representation. !' _
Yours faithfully K
fldgaval——
(Pravin Agrawal), IFS Y
' MT-1994 g
J
Copy to* , 7
1) The Secretary, Union Public Service Commission, Oholpur House, 4 ;
New Delhi, ' ' :
ii) The Chief Secretary, Govt of Tripura., 1
i) The Chief Secretary, Govt of Manipur, y
W) The Principal Secretary (Forests), Govt of Tripura. i
V) The Principal Chief Conservator of Forest, Tripura, Agartala, . }
vi) The Secretary, General Administration Department, Govt of '

action and response to this

Tripura,

-Advance Copy to:

The Secretary,
Ministry of Environment & Forests
Government Of India,

Paryavaran Bhawan,
CGO Complex,

‘Lodhi Road,

New Delhy,

aced them abave me and

T - ! s e .=
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B e

o ~m L a7



From
Pravin L. Agrawal IFS

Divisional Forest Officer
Sadar Forest Division

\/lvw\e’vwﬂe" 5.
P

-— &S‘_

By Speed post

pale! 3)df2me

Jagaharlmura, College road
AGARTALA, TRIPURA
PIN- 799 004

To

The Secretary,

Ministry of Environment & Forests,
Government of India,

Paryavaran Bhawan, CGO Conplex,

Lodl Road,

New Delhi 110 003.

Sir,

ﬂﬁ;qggl\ Proper Channel

Sub:- Assignment of year of allotment of Indian Forest Service Officers

appointed through promotion of Shri Prasanjit Biswas & Sk
Debashish Chakraborty.

Ref:- Order No.17013/12/97-IFS-l dated September 2, 1998 of MoEF,

GOl & my earlier letter No. nil dated 2.4.2000.

Please refer to my earlier letter dated 2.4.2000 forwarded to you

through proper channel and also advance Copy sent to you directly on
the above subject. | am very sorry to inform you that even after lapse of
four months | have not recelved any reply of above letter. In this regard,
I have following points to bring to your kind notice.

It “is understood that before deciding year of allotment of officers
appointed by promotion, MoEF, Govt. of India asked Govt. of Tripura
& Manipur about name of junior most direct recruit officers officiating in
senior scale post of IFS as on 8" October & 8" December, 1997.
To this Govt. of Tripura & Govt. of Manipur furnish the Information
which is not true. In fact as on 8" October, 1997 and 8" December,

1997, Junlor most direct recruit officer officlating In senlor scale post of
IFS Is as below, ' :

(PTo)

!

2ie = e
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Name of officer

[Officers Name of senlor | Perlod

code scale post of IFS :

MT/078 | Shit Anurag Bajpai | DCF(Rubber) Since 11.9.97 to

- _|IFs(94) Manipur il dace

MT/077 | Siwi Pravin | DFO, Sadar | Since  7.10.1997
Agrawal  IFS(94) | Tripura il 11.11.97
(myself) N o

MT/077 | Shri Pravin | DFQ, Manu | Since  19.11.97
Agrawal  IFS(94) | Tripura til 27.12.99 ’
(ntyself)

3. Thus, it is fact that reply of letter/telegram refer in item No. 1 should be

name of above officers & not any body else. These officers are officlating
senior scale post of IFS of Manipur Tripura cadre as notified by GOI
Notification No.16016/8/94‘AIS(Il)-A dated 4.7.95.

4, Hence assignement of year of allotment of officers appointed by
promotion should be same as of -above direct recruit officers i.e. 1994 &
not 1993 as allotted vide your letter of above reference.

T, 5. This unjust assignment of year of allotment is due to wrong information
' submitted by Govt. of Tripura & Govt. of Manipur with regard to junior
most direct recruit officers officlating in senior scale posit of IFS as on 8™

October, 1997 & g" December, 1997.

6. This unjust assignement of year of allotment placed them above me &

ieopardize my career prospects in the service.
Thus I request you to reexamine the details as noted in this letter and Order
'No.17013/12/97-1FS-I dated September 2, 1998 assigning year of

allotment of said officers as 1993 should be cancelled & they should* be
allotted 1994 as the year of allounent,

I'shall remain grateful for an early action & response to this representation,

- Yours truly,
Enclo supes

1 Oxdaw No 17013/12)qy 150 Ak 2995

LMy Swddlee vepresinfedion doted 24 900y

i) Ve sty 0%ty & Chayr Q n'.a'ua».f,(\b:) e Leafe)

AN QoL NeY. Mo 1604/ 194, - 0 12€ 0 Y 11 At 47 n

MT-1994

( Pravin Agra wal,IFS) e
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Copy to :-

1. The Secretary, Unlon Public Service Commission, Dholpur House, New
Delhi

/\/[' The Chief Secretary, Govt. of Tripura
3. The Chief Secretary, Govt. Manipur
4, The Principal Secretary, Govt. of Tripura
5. The Principal Chicf Conservator of Forests, Tripura
6, The Joint Secretary, General Administration Department, Govt. of
‘ Tripura

[

>

Advance copy to :

The Secretary,
Ministry of Environment & Forests,
Government of India,

Paryavaran Bhawan, CGO Complex,
Lodi Road, '

New Deihi = 1 10 003.
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%_- IFrom,

Pravin Agrawal 11'S
Sadar Forest Division .

Jagaharimura College Road .- \ Cl’;) 266)

Agartala 799004 o A

TO. . ]
The Sceretary,

Ministry of Environment and Forest,

Government of India,

Paryavaran Bhawan, CGO Complex, ' :
Lodhi Road, ) '
New Dethi.

'
(TMIROUGH PROPER CIIANNEL)

Sub -Assignment ol year of alfatment of indian Forest Service Officers appointed
[ . - . . . .
through promotion of Sri Prasanjit Biswas and Sri Debasish Chakraborty

Ref No -Order No.17013/12/97-1FS-11 dated Scptember 2,1998 o: Ministry of
Environment and Forest Government of India,

Sir.,

Please refer to my carlier representation dated 2/4/2000 and 3812000 forwarded to you
through proper channel and also advance copy to you directly on the above subject, 1 am
sorry 10 Know that even alter lapse of'Y month | have not received any reply ol my those
representations. In this regard 1have following points to bring to your kind notice,

Lo His understood that befose deciding year of allotment of officers appointed by
promotion. MOLE, GOl asked Govt of Tripura And Govt ol Manipur about name
of Junior most direet reeruit officers, officiating in senior post of 1I'S as on
8/10/1997 and 8/12/1997. :

To this Govt. of Tripura and Govy of Manipur furnishes the information. which
was not true. In fact as on 8/10/1997and 8/12/1997 junior m
officers officiating in scnior post of IFS was as below.
Officers | Name of officer
code

ost direct reeruit

Name of scnior Period

duty post of if$¥
MT/078 | Sri Anurag Bajpai (IFS)-(94) DCF (Rubber), Since 11/9/1997

Manipur Till date
MT/077 |.Sri Pravin Agrawal (JFS)-(94) | DFO (Sadar), Since7/10/97 \
Tripura Tl 11/11/97 i
MT/077 | Sri Pravin Agrawal (IFS)-(94) | DFO (Manw), | Sinee 19711797

Tripura Till 27/i2[39

PP .

* As notifid b GO vide notilication no. I‘GOI()/X/‘)'S-AIS (1A dated 1711995

—_— v .
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3o Thas s faet tha reply of letter / tele
above oflicers and no anybody clse,

4 Henee assignment of year of allotment ol officers ¢
be same ax that of abave direct reeruit officer's i.e.

vide your letier of above reference.

This unjust assignment of year of allotiment placed them ahove

eopardized my carrier prospects in the service,

This Tagain request you o re examine the
Order No. 17013/12/97-1178-11 dated 2/9/98
officers as 1993 should he
of allotnent,

Eshall remain gratetul for carly action and response

Yours truly,
\VH(J)Q.'B\"C\L/

o Pravin Agrawal (1S

COMTy

“nelosures:

+ My carlier representation daled 2-4-2000

« Order No, 17013/12/97-158-11 dated 2-9-98

. GOl Notification No. 16016/8/94-A1S (11)-A dated 4-7.95
Viarious orders and charge assumption certificates.

i
|
n
.
S

P

Copy to: '
Lo The secretary, Union p

ublic Scrvice Commission. Dhol
27 The Chief Sceret

ary. Govt. of Tripura

3o The Chicl Sceretary, Gowt. of Manipur
4. The Principal Chief Conservator of Forest, Tripura
S, The Principal Chicel.Conservator of Forest, Manipur
6. The Jointseeretary, GAD, Gowt, of Tripura S
B '

¢ Advanced copy o,
& The Seeretary,

. ’

~ Ministry of Environment and Forest,
- Government of India,
Parvavaran Bhawan, CGO Complex.
[adhi Road,
New Dethi 110003

gram refer initem no 1 should be name of

details noted in this tetter and .
assigning year of allotment of said
cancelled and they should be allotied (v

pur house. New Delhi

appointed by promation siould
1994 and not 1993 as allowed

me und

as the year

Lo this represeniation, Lo

<. s s
BRI S
e e ———
PR
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